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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
- ‘AT HYDERABAD e
(Application Under Section-19 of the A,T,Act,1985)

0.aMo. G55 of 1994

Between:

1. Smt.V.Ramani{(Alias.A.Ramanamma)
W/o V.Ramesh Babu,
Aged about 36 years
Cccupation: Production Assistant-cume
Comparer (On casual basis)
All India Radio, Hyderakad-4
R/e Hyderabad

2. Bh,Suryanarayana,
S/¢ Bh.,Nageswara Rao,
Aged about 32 years,
Occupationt Production Assistante-
cum=-Comperer, (On casual kasis)
" All India Radio, Hyderabaé~“09004
R/c Moula 2li, Hyderakad,

S/E’G;v‘taaﬂaayu;fﬁk

Aged about 34 years, T .
Occupations Casual Producticn Assistante
cum=Comperer, All India Radio,
Hyderakad-500004, R/o Hyderawad,

4, V. .8unil Kumar
S/o V.5.5, Rao,
Aged akout 31 years,
Occupatlon. Casual Production Assistante
cum-Comperer, All Indis Radio,
Hyderabad-4, R/o. Hyderahad

5. Mahmood Shareef, -
S/0 Jamal Shareef
Aged akout 32 years,
Occupations: Production Assistant-cum—
Comperer (On casual basis)
All Indis Radio, Hyderakadyed,
R/0 Hyderakad,

6. Mohd,Akkbar Ali Khan,
S/0 Mohd.Osman Ali Khan,
Aged akout 33 years,
Occupations Casual Production Assistante
cum~Comperez, All India Radio,
Hyderakad=500084, R/o Hyderabad,

7.+ Kona Syamprasad,
S8/0 Kona Kodanda Rama Rao,
Aged abkout 29 years,
Occupations Production Assistante
cum-EBompere, All India Radio,
Hyderabad-50004, R/o Hyderabad.

(The address for service of all Notices, Process, etc.
on the above named Applicants is that of their Counsel’
M/s,Y.Suryanarayana,Meherchand Nori,P.,Naveen Rao,
B.P.Mohan and Y.Nagalakshmi, Advocates, 40, MIGH,

Housing Board Colony, Mehadipatnam, Hyderabkad-500028)
. (R R N N ] APPI‘I

AND




1. The Government of India,
Represented By Secretary to Government, :
Ministry of Information & Broadcasting, - °
Central Secrétariat,
NewDelhi .

2, The Director General,
All India Radio,
Government of India,
New Delhi

3. The Station Pirector,
All India Radio,
- Government of India,

Hyderabad-500004 I «es  RESPONDENTS
j‘ ’ : - : vl
g DETAILS OF APPLICATION.
A 1. Pa;ticuiars of:the order aééinst.which the Application is filed
:.'The_applicéhté a:e‘seekihg for direction to the
Respondeﬁts for regularisation of their services in the
Responéents orgénisgtion énd for consequential benefits,
2. Jurisdiction: -
The subject matter of the Application is within the
jurisdiction of this Honourahle Trieunal under Section 14 (1)
'&_ of the Administrative-?rlhunal Act, 1985,

3. Limitation: ' | .

The Applicants declare that the 0.A, is within the
limitation prescriked in Section 21 of the Administrative
Tribunal Act, 1985,

4, FACIS OF THE CASEs

(a) vAll the{ﬁﬁﬁfizgzzé herein are presently{ﬁorkinE?@E{?
fhésual “Production AssistantsTonﬁcqptract*ﬁasisvfh’ﬁal1ﬁndia
rgaio, ﬁyderahaﬁ. A @etailed statement in tabular form is

given hereunder: - .. .

- . &

contd.,.
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'CASUAL PRODUCTION ASSISTANTS

Sl .No. Name of the Applicant,working in A,I.R,  Date of first
, assignment in

A I.R,
1, Smt, V.Ramani (Alias.X,Ramanamma) ' 08-7-1982
24 Shri Bh.Suryanarayana 18-12-1985
3.  Shri G.Sudarshan Kumar . 25-2-1987
4, Shri V.Sunil Kumar 15-7=-1986
5. Shri Mohmood Shareef 25-6-1986
6. Shri Mohd.Akbar Ali Khan 15-9.1987
7e Shri Kona Shyam Prasad | ‘ 14-9-1988
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AS can be seen from the above statement, the jfirst applicant’
was first appoixited as Production Assistant on Casual basis

on 8-7-1982 and has been working since then continuously. fsh_gj

has been [performing the ﬁﬁ%igg'of “Casual Compere" ' Zcum-Production
Win Yuvavani, Commercial Broadcasting Servicés and
i—IYderabad-A Telugu Séctions in All India Radio, Hyderabad.
the @pplicants’ are similarly {Wworking] for @W

Prior to their initial appointment, they had in indergoneja proc_:g§57

ot sglectiqg}'—;ﬂE§§§§§§f§§§§§ were conducted in Audition,
Compere, Production, announcement, dubhing,etc. The Applicants
further submit that the All Indiz Radio recruiting persons on
casual basis for undertaking regular work and the wo;k, the
duties and resﬁonsibilities undertaken by the Applicants was

of the regular nature and forms part‘and parcel of basié services
of All Indié Radio; In other words, the nature of duties end
Responsibiiities entrusted to the Applicants is very core to
the running of the All India Radio. While so, instead of
filling up of these posts on regular basis, contractual system

is resorted to and persons are given contractual assignment of

6 days per month in rotation, In all about 40 persons are
working in All India Radio, Hyderabad, as Casual Artists. On

the said contractual basis the Applicants have Been working for -

various spells,
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(8)  The Applicants are fully qualified and eligible to be
appointed on a regular basis to the posts now they are perfor-_
ming on casual basis and tﬁe work rendered by them is also of
regular nature, In addition to that, by virtue.of the fact“ .
that they have been working for very long time, they havel
mastered the skill to which they have been given the contrace
tual assignmeht and initiallf also they were subjected £o~

vigorous tests before their selection,

(e) While so, the Staff Selection Commission had issued

notification in the Employment News Weekly dated 29-1-1994

calling for applications from_eligible persons for recruitment
to the posts of Transmission Executives (Géneral and Production).
The vacancy position is not indicated in the said advertisement,
However, the Applicants understand that there are about eleven
vacancies at All India Radio, Hyderabad Office. The qualifi-

cations prescribed are as follows:-

i) Degree in recognised Uhiversify or its equivalent
6I'ﬁiploma in National School of Drama or Diploma
from the Film and Television Institute, Pune or
Diploma in Sound broadcasting'andfproficiency'in
the 1angua§es relevant to the vacancy., Certain
oéher desirable qualifications are also mentioned
in the advertisement.(A copy of the advertisement is
enclosed as Annexure-fB'). Age limit prescribed is
18 = 50Jyears as on 1;1-1994. _

It'is reépectfully submitted that the posts now sought to ke
£illed up are the posts now being occupied By these Casual )
Artists and once these posts are filled up, ﬁhese casual artists
will ke thrown out of their assignments., The Applicants-
possess all the requisite qualifications stated in the advera

tisement,

-

il

(a) It is respectfully submitted that the Contractual assigne

ment is'given by All India Radio at their déscrétion and according
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ito their own convenienbe; 'The Applicanﬁs and similarly situated
persons have no say in securing the contractual assignment. It
is highly arkitrary and discriminatory on the part of the |
Respondents in not considering the rightful claims of the
Applicants for regularisation of their services and resorting
for direct recruitwent from the open ﬁarket, when qualified and
eligible céndidates are available with adequaté experience,
In this context it iS‘also‘relevant to note that é similar
éontfactual system is also existing in. Doordarshan, Government
of India, wherein contractual assignments were to be given in
a spell of 10 days per month as against 6 aayé in Ali India
Radic and those Casual Aftists were also working in Doordérshan
in similar terms and conditions and similar circumstances
as that of the Applicants herein, The Casual Artists of
Doordarshan working at various places approached Honourable
Central Administrative Tribunal benches, In the matters filed
before the Principal Bench, the Principal Bench, directed the
Doordarshan to formulate and £ax frame a scheme for regulari-’
sation of servicés of the casual artists. Accordingly Doordarsh
in consultation with fhe Ministry of Informmation and Broadcasting
and Government of India had framed a scheme and submitted the
same to the approval of Central Administrative Tribunal. With
certain modifications and changes, é final scheme for regulari-
sation was pubklished with the prior approval of the Principal
Bench, on 9«6-1992 (A copy of which is filed as Annexure-'C'").
éccording to the ‘sald scheme, several casual artists are bkeing
regularised on the basis of availakility of vacancies and other
eiigiblg candidates are kept in panel for future regularisation
It is just and proper to follow the pattern and same policy—
the cese of All India Radio Casual Artists also. Except for t
variation in the‘cﬁntractual peried; al% othér conditions and
circumstances are same and official respondents are also in th
same crganisation,
(e) In consequence to the advertisement dated 29-1-1994,

the Staff Selection Commission is proceeding to conduct exami
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If ali'the posts so advertised are filled up the Applicants

L 1]
[ 1]
421
*
(1)

would be put to grave hardship and irrempirable loss., It is -
therefore just and proper that the Respondents be directed
to reserve 7 (seven) vacancies in the category of ®ransmission

Executives, pending disposal of the 0.A,

5¢ GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

(a) The action of the Respondents in engaging the Applicants
on contractual basis with no security of service and with no f
other service benefits is highly arbitrary and discriminatory

and violative of constitutional guarantees.

()  The pfactice followed in resortiné‘fér contractual
engagement and that too at their discretion and on the
conditions prescriked by them, for tﬁe work and duties and
Responsibilities which are of permaﬁeﬁt and regular naturé'

and which afe very core tg the existence of the organisation

is highly unreasonable, unethical, more so, when the Government

is party to such practice. ' N

(c) ° The method and procedure followed by the Respondents in
reSOrtihg for contractual assignments for jobs which ére of
regular and permanent nature is against to the principles
laid down by Honourab;e Supreme Court of India in Catena of

cases,

(@) The applicants had uﬁdergone a process of seléc%ion and
were fully qualified and eligible for the posts, when they wer
initially appointed and they continued to work with a Eond ho
that their services would ke ‘regularised at a later date and
from time and again, they were given assurances to consider th
cases sympathetically. The applicants, having fully invoclved
in the nature of work of All India Radio, could not concentra
to secure any other job and by the very nature of their quali

cations and experience and due to kecoming over-age by now,
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have no other avenues of employment and 1f their services
are not regularised they would be left without employment
ffof-ever, '

(e)  The Doordarshan,which is part of the Ministry mwms of
Information'and Bpoadcastineg (the 1st Respondent herein),has

relaxation
framed a detailed scheme which gilves scope for zegmkaxtswkimn

of Age and other qualifications and the Scheme‘prepared by them
had the approval of this Honourable Tribunal. In the interest

of justice‘and fair play, the Government of India should frame

a suitsble scheme as is done in the case of Doordarshan and -

elievate the suffering and hardship of the contractual artists,

(£) . The Applicants are entitled for regularisation of their

services and for regular payment of pay and other allowances.

6, DETAILS OF REMEDIES EXHAUSTED

The Applicants declare that they have no other alternate
remedy except to invoke the Jurisdiction of this Honourable

Tribunel for the redressal of their grievance,

7. MATTERS NOT PENDING WITH ANY OTHER COURT3

The applicant; deciare that they have not filed any
application, Writ Petition or Suit regarding the same subject
matter and no application, Writ Petition or Suit is pending
before any othef Court or Tribunal of Forum regarding the same

subject matter of this Application.

8, MAIN RELIEF:

" It is therefore prayed that this Honourable Tribunal in
the interest of jﬁstice ke pleased to direct the Réépondents to
frame and formulate a scheme for regularisation.of -services of -
Applicants herein and Casval Artists of All India Radilo as
regular Government servants in regular posts borne on the estab-

lishment of the All India Radio and pass such other order or

-
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' orders as this Honourakle Tribunal Deems fit and proper

in the circumstances of the case and in the interest of

justice,

9. INTERIM RELIEF

It is further prayed that this Honourakle Tribunal |
in the interest of Justice be pleased to direct the Respondents
to keep seven pdsts ‘of Transmission Executives in All Indiak
Radio, Hyderabad Station vacant, pending disposal of the O.A,
and a further dire:;tion to continue the Applicants as Casual
Artists on existing terms, pending dispésal_ of the Q.A. .and
pass such other order or orders as may ke deemed fit and prope;:

in the circumstances of the case,

190, Particulars of the Postal Order in respect of appln.fee:;:-l

1) Nwﬁber of Indian Postal Ofder: 9 gé ’%4‘56’/ 3 E
" 1i) Name of the issueing post office: /«/’Uﬁ?ﬁd N g

1iil) Date of Postal order

_ /e T T
iv) Post office at which payable &+ Jfﬁ gV j

A % -, EP.0./B-54B-D Remeves
11, Details of Index l r 7/6/1'1

ol .

An index in duplicate containing the details of

documents to be quoted upon is enclosed,
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: VERITI FI CA TI CN
We, the undersigned Applicants who are working as
Casual Production Assistants/Cbmperers-in All India Radio,
Hyderabsd, do hereby verify the contents of this'O.A., from
para 1 to 11 and they are true to our personal knowledge
and belief and that we have not 'suppressed the material »
facts.
;
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2‘, Y&%ﬂ?
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4. Y. ————
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7. Ve P<‘ Eﬁjh [ |

( Signature of the 2Applicants)

cﬁ &

(Counsel for the Applicants)

Hy derabag,
Dt, 15-7-1994

To
TheRegi strar,
Central Administrative Tribunal,

HyderabadBench, Hyderabad.






